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VERIFICATION

Verified at Patna on this of 2025 that the contents of

this application are true and correct to the best of my knowledge and

belief.
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AFFIDAVIT

Neeraj Narayan, aged about 40 years, Son of
q+ rla

sident of C-41, Housing Colony, Kankarbagh,

, P.S. - Patrakar Nagar, Ratna- 800020, do hereby

State as follows::

1

7

7 n
ly

and\'

*s That I am Respondent no. 3's authorized signatory that is

Applicant herein and therefore I am well conversant with the

facts of the aforesaid case and competent to affirm this affidavit.
a

in paragraphs 1 to 12 of the foregoing

my knowledge and those contained in
matters of record and information derived

t{-from record, which are believed to be true and correct, and the

rest thereof are my respectfui submissions before this Hon'ble

Court.

Prepared in my Office
t

t(
J

I

Sfr. statements made
s
gretition are true to

paragraph nos. 1 are

& identifiecl by me
4A n.+54,i^-.*l-
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Item No. 04                                            Court No. 1 
 

  
 

BEFORE NATIONAL GREEN TRIBUNAL  
EASTERN ZONE BENCH, FINANCE CENTRE 

KOLKATA 

 

   
 

Original Application No. 209/2024/EZ 
 

 
Vikash Kumar Pathak                 Applicant(s) 

 
 

 

Versus 
 

 

 State of Bihar              Respondents  
 

      

 Date of hearing: 14.08.2025 
 

 

 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A SENTHIL VEL, EXPERT MEMBER  
 

  

Applicants: Mr. Dipanjan Ghosh, Adv. a/w Mr. Sibojyoti Chakrabarti, Adv. for 

the Applicant (in V/C). 

Respondents: Mr. Surendra Kumar, Adv. for R-1 & 2. 

    Ms. Amrita Pandey, Adv. for R-3 (in V/C). 

 Ms. Anamika Pandey, Adv. for R-4 (in V/C). 

 

 

ORDER 
 

 

 

 

1. The Tribunal by the order dated 08.08.2025, considering the fact 

that the Bihar State Pollution Control Board (BSPCB) had not filed the 

action taken report after the Joint Committee Report, had observed as 

under: 

 

“3. Joint Committee Report of an inspection carried out on 
14.12.2024 was filed with the affidavit of the Bihar State 
Pollution Control Board on 20.02.2025 and taken on record on 
the same date but thereafter, no Action Taken Report has been 
filed by the Bihar State Pollution Control Board till date which is 
highly regrettable, which shows that the Bihar State Pollution 
Control Board is either downright negligent or is in connivance 
with the illegal miners.” 

 
 

2. In spite of the above observations, no action taken report has been 

filed by the BSPCB till now. Hence, we impose a cost of Rs.5,000/- upon 
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the BSPCB which is to be deposited within 01 week with the Registrar, 

Eastern Zone Bench of the Tribunal.  

 

3. Subject to the above, further 10 days’ time is granted to the BSPCB 

to comply with the order dated 08.08.2025 and file action taken report.  

 

4. Learned Counsel appearing for District Magistrate, Muzaffarpur has 

submitted that the cost of Rs. 1,000/- imposed by the previous order could 

not be deposited because of the incorrect draft and the same will be 

deposited on the next working day i.e. 18.08.2025. 

 

5. Learned Counsel for the applicant has also submitted that the 

authorities at the ground level have failed to prevent the illegal sand mining 

which is still going on. He seeks 10 days’ time to place on record the further 

material indicating that illegal sand mining is going on. He is permitted to 

file further affidavit in this regard.  

 

6. Learned Counsel for the District Magistrate, Muzaffarpur submits 

that there was some technical glitch in filing the affidavit of the respondent 

no.2. Therefore, it has been sent through email to the Registrar, Eastern 

Zone Bench after serving a copy thereof to the Learned Counsel for the 

applicant.  

 

7. The Registry is directed to examine and place it on record.  

 

8. List on 04.09.2025.    

 
Prakash Shrivastava, CP 

 
 
 

  Dr. A Senthil Vel, EM 
 

 

 

August 14th, 2025 
 Original Application No. 209/2024/EZ 
 AM 
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Amrita Pandey <amritalegal@gmail.com>

RE: IA NO OF 2025/EZ - Original Application No. 209/2024/EZ In the matter of: Vikash
Kumar Pathak
1 message

Amrita Pandey <amritalegal@gmail.com> Wed, Aug 27, 2025 at 3:49 PM
To: Dipanjan Ghosh <dpnjnghsh0@gmail.com>, surendra kumar <surendra_kr15@rediffmail.com>, ANU <legumjure@gmail.com>,
Sibojyoti Chakrabarti <subho.advocate@gmail.com>

Dear Sir 
Please find attached herewith the advance e-copy of the IA filed on behalf of Respondent no. 3 - Bihar PCB. 
This is for your kind information and record. 
Warm Regards, 
Amrita Pandey
         Advocate
M: 9830609262; 9432820002
E: amritalegal@gmail.com 
Office Chamber: 
Hastings Chamber, 
7C Kiran Shankar Roy Road, 
2nd Floor, Room No. 6, 
Kolkata - 700 001
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